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• 	 'Mr.J.L.Sarkar for the applicants. 
Mr.S.Aii Sr.C.GS.C. for the respon- 
dents on notice. 

• tillS 	P1catIori 	l• 
form aid "sithi 	 Grievance is that the impugned order 
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Tribunal. Prima facie case. O.A. is admi- 

hated 	 tted. Issue notice to the respondents. 
• 	 .8 weeks for written statement. Issue 
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	 notice to therespondents to show cause, 
as to why the interim relief should not 

• 	
be granted as prayed. Returnable on 

17-10-95. Liberty to apply for ad-inter'im. 
order on produc\t ion of' original notices 

of termination Annexure 2 (seres).djour 
ned for interim relief to 17-10-95. O.K. 

- 	 is adjourned for orders to 21-11..95'. 
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1. 
-. . 	0.A.204/95 

17.40.95 	 Mr.J.L.Sarkar for the applicant. 
Mr.S.Ali, Sr.C.G.S.C. for the 
respondents. 

2a-p 	 Argumats of b.th the counsel are heard 
and concluded. Judgment delivered in open 
Court. Application is allowed. Na order as 

Q- 	

to costs,- 

Member 	 ViceChairman 
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Mr.J.L.Sarkar and MrM.Chanda 

DITE OF DECISION 17-109  

(PETITIONER(S) 

D\JOCATE FOR THE 
PETITIONER (s) 

JERSLJS 

Jni.n of India & Ors. RESPONDENT () 

Mr.S.A1i, Sr.C.GS.C. 	
9DUOCATE FOR THE 
RESPND ENT (s) 

T HE 	BL E JUSTICE SHRI M.G.CHAIJDHARIt VICECHAIRMAN 

THE HON.' BLE SHRI GL.SANGLYINE, MEMBFR(ADMN) 

Whether Reporters of local papers may be allowed to 

see the Judgment ? 

To be referred to the Reporter or not ? 

Ah Whether their Lordships wish to see the fair copy of 
the judgment ? 	 - 

lihether the Judgment is to be circulated to the other 
Benches ? 

Judgment delivered by Hon'ble VICECHAIR.MAN 

I 
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CENRL ADMINISTRATIVE TRIBJNAL 
GJWAHATI BE!GFI 

Original Application N9.204/95 

Date of Order: This the 17th Day of October 1995. 

JUSTICE SHill M.G.CFIAIJDHARI, VICE..CHAIRMAN 

SHRI G.L.SAN3LYINE, MEMBER (ADMN) 

Smti G1nahar Begum 
D/O.Md.AJ3dU1 All 
Resident of Villege4'ub Shri 
P.O. Rangiya 
Dist. Kamrup, Assems, 

Md.Sariff All 
s/O Fazir All 
Vill-Pub Shari 
P.O.& P.S."R;ngiya 
Dist.Kemrup 
Msai,. 

3 4  Shri Atul Chandai Kalita 
S/O.Sri Chhana Rem Kalita 
Viii. Ischdagay•a 
P.O.Koniha 
Dist.Kamrup 
Assem, 

4. Mrs. Sahera Banu 
D/O.lite Rangsha Sheikh 
Vil1Pub Shari 
P.O.Ranaiva 
DistJamrup, MSam, 	... 	•.. 	,plicants. 

By Advocate Mr,J.L.Sarkar and Mr.M.Ch*flda 

1. The Union of India through the 
Secretary to the Govt. pf India 
Ministry of Defence, 
New Delhi. 

- 2. The Additional Director General 
of Staff Duties, 
General Staff Branch, 

• 	Army Head Qzarter, DHG 
P.O.New Deihi—IlO011. 
New Delhi. 
The Administrative Ceaunandant 
Purav Kaman Makhayal.aya 
Head aarter, 
Eastern Cmand, 
Fort William s, 

Calcutta-700021. 

4, The Administrative Commandant 
Station Head quarter, Rangiya 
C/099A.P.O. 	 000 

By Advocate Mr.&.Ali, Sr.C.G.S.C. 

ResDondents. 

-N 

/ 
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Written statement filed. By consent called out 

for final hearing. 

The four applicants are from amongst the 47 

applicarrts in O.AJ.228/93 which was decided on 287-94. 

By that order the respondents were directed to take steps 

for regularising the applicants as Safaiwalas in Class. IV 

category after obtaining necessary sanction and meanwhile 

their services were directed to be continued. In pursuance 

of that ordere ost—fato sanction of Goander 51 

Sub area was accorded . on 25-895 to rgularise the service 

of the 47 casual Conservancy SafaiwalaS employees by 

Station Headquarter, Rangiya and to appoint them as Class 

IV employees w.e.f. 1-894. The respondents have thereafter ,  

regularised and appointed the remaining .riginal applicants 

but have found it difficult to regularise the services 

of the present four applicants on the ground that despite 

giving them benefit of maximum age relaxation as per 

existing rules they have still been found over aged and 

thus as they are not legally entitled for regular absorp 

tion they cannot be regularised and appointed. Conseq en 

tly notice of termination of service was issued to the 

applicants on 1995. The said notices are impugned in 

the instant application and the applicants pray that they 

may be appointed on regular i,asis as Conservancy Safai 

walas. 

2. 	Byinterim order dated l9995 we have stayed the 

operation of the termination notices and the applicants 

are continuing in the employment. 

C ontd/- 

I 
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The respondents have contended in the written 

statement that in as much as the applicants are •ver 

aed and as the sanction has been granted in respect of 

those Safaiwalas who fulfil the terms and conditions 

for the posts on the supplementary peace establishment 

of Station Headquarter, Rangiya they are not qualified 

'r t o tU  appointment. The respondents have set out the 

service particulars of each applicant in para 7 of 

the written statement, 

In so far as the applicant No1 and applicant 

No.4 is concerned, Mr.M.Cbanda submits that they being 

widows are entitled to further age relaxation that is 

up to 35 years of age add both of them have not crossed 

that age limit on 1-8"94. The respondents ought to 

• 	regularise theniand the ground given by the respondents 

to deny them ti regularisatien is untenable. In the 

application it has been stated that under the concession 

made available by the Govertent of India Vinder different 

orders(See: Chapter 114 Age Relaxation for Appointment' 

Swamy's Cemplete Manual on Establishment and Administra.. 

tion(1994 editi.n), such relaxation is permissible. 

The respondents have stated inthis connection that the 

said policy is not available with them. We are unable. 

to appreciate this statement of the respondents. It 

has not been denied that such instructions have been 

issued by .  the Gverret ot India. We see no good reason 

as to why the present respondents should not extend the 

benefit thereof to the aforesaid two applicants who 

are Group 'D' employees. We are therefore inclined to 

direct their regularisation. 

c ontd/.. 

~X, 

/ 
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WE 	 ...3u. 

I, 

5, 	The details given in the written statement 

s.hew that as an 1894 thepplicant No.2 Sarif Ali has 

been found overaged by 1 year, 2 months and 28 days and 

the applicant No.3 Atul Ch.Kalita has been found overaged 

by 1 year 5 months and I day. We do not think that they 

are so much averaged that age relaxation for the aforesaid 

period ought not to be given to them, That apart, we are 

inclined to take the view that the questisn of age limit 

not having been raised by the respondents in the Original 

plication No.228/93 they aró now' precluded from raising 

that ob5ection. The order Of the Tribunàlin that O.A. 

thus became binding upon the respondents in respect of 

all the 47 applicants including the aforesaid two appli 

• 	 cants and it was not open to the respondents to set it 

at naught by introducing the ground of age limit while 

giving effect to that order. The order being in * 

unqualified terms and as the respondents did not seek 

any qualification in that order the same is required to be 

complied with int.ioc 

60 	 Since there is sanction available to the four 

posts against which the applicants can be regularised in 

ccmpliance with the previous order of the Tribunal, for 

the reasons indicated abave, we direct the respondents 

to regularise and appoint aflthe four applicants w.e.f 

1-8-94 as class IV Safaiwalas. 

csrdingly the O.A. is allewed. No order as to 

costs. 

# C- 	/( 

(iYi) 
MEMBER (ADMNy/ 

(MIC.CHAUDHARI) 
VICE-CHAIRMAN 

LM 
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TRIBUNAL 

An Application under SeCtion 19 of the Administrative 

Tribunals Act, 1985, 

0. A. N 	 19 5 

Smti GuI Nahar Beum & 3 Ors. 

Vs. 

Union of India & Ors. 

INDEX 

Page No. 'Si. 	No. Anuexures 	Particulars 

1 - 

1 7 Application 

2 - Verification 
3 1 Judgement dt. 28.7.94 Iq -2.- 

4 2 Notice dt. 1.9.95 2-3-2 
(Series) 

5 ' 	 3 Letter dt. 7.10,85 

'ci/ I 	• - 

Filed by 	: 

0,, 	

Advocate 
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1, .Particulars of the a22licants. 

 Srnti Gulnahar Begum 

• Wo Md. Adul Au. 

resident of village — Pub Shari 
• 

P.O. Rangiya 

- 

 

1~ists Kamrup 	• 

Assam 

 Md. Sarif Au 

5/0 Pazir A1 

Viii- Pub Shari 

P.O. & P.S. — Rangiya 

ist- Kamrup 

- 

- 

Assam 

3.z 5ri 	tul Chandri Ka].ita 

• S/a Sri Chhana Ram KaIit. 

Viii. Ischdagaya 

P.O. Koniha 

• - Djt 	Kamrup 

Assam 

- 	 4. Mrs Sahera Banu 

D/o late Rangsha Sheikh 

Vj. Pub 5hari 	-. 

P.O. Rangiya 

ist.. Kamrup 

- 	 ( Assam 	 ------ 	 ppiicants 

1ki e* 
a 
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2. 	Particulars of the AepPondents. 

1r The Union of India 

througW' the Secretary to 

the Govt. of India 

Ministry of Defence, 

New Delhi 	 - 

The Additional Director Ueneral 

of Staff Duties, 

General Staff BEanch, 

Army I-lead Quarter, DHG 
4 	 1 
P.O. New Deihi-ilUOji 

New Delhi 

The Administrative Commandnat 

Purav Reman Mukhayalaya 

Head Quarter, 

Eastern Command, 

Fort William, 

Calcutta-700021 

The Administrative Commandant 

Station Headquarter, 

angiya 

/o 99 A.P.O. 	 ..... Respondents 

	

3. 	Particulars for which this application is made. 

This application is made against the notice of 

termination of service issued under letter No. 3004/il 

CC-1/0 dt. 1st September 1995 and also fora direction 

4- 
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to appoint the applicants on regular basis in terms 

of the Judgernent and Qrder dated 28.7.94 passed in 

O.A. No, 228/93 by relaxing age limit. 

Limitation 

The applicants state that t he application is 

filed within the tirne. limit prescribed' under 

Administrative Tribunals Act, 

Jurisdiction 

The applicants states that the cause of action 

of the case is arisen within the jurisdiction of the 

FIon 1 ble Tribunal. 

Factsof the cse 

6.1 	That the applicants are citizens of India 

as such they are entitled to all the rights and 

privileges guaranteed by' the constitution of India. 

They are presently working as Conservancy Saaiwala 

• 	 under the Station 1-had Quarter, Rangiya o  The grievances 

and reliefs sought for in this application are common 

therefore the Hon'ble Tribunal please g -ant permission 

- under. Section 4 of the Administrative Tribunals Act 

5(a) to move this applica.ion jothritly by the applicants. 

6.2 	That all the 4 applicants alongwith 43 others 

had filed an Original Application before this Hon'ble 

Tribunal for regularisation of their services as 

Xe /UCd e~ 

9 
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Conservancy Safaiwala in the Station Headquarter, 

Rangiya. The Original Application was duly contested 

by the respondents but the Hon'ble Tribunal after 

hearing both the parties was pleased to allow the 

Original lpplication with a direction to obtain 

sanction from the cpmpetent Authorities for regularisa-

tio of services of all the 47 applicants in O.A. 228/93 

on 28.7.1994 and also directed in the said Judgement 

and Order passed in O.A. 228/93 dt. 28.7.94 to pay 

mInimum of the appropriate pay scale of Class 5  IV 

category with effedt from the nonth of August, 1993. 

S 	
A copy of the aforesaid Judgement and Oder 

passed in O.A. 228/93 dt. 28.7.94 is enclosed as 

Annexure-1. 

	

6.3 	That the said Judgement and order dates 28.7. 

94 initially implemented partly as regard payment of 

minimum of the appropriate pay scale and thereafter 

in the first week of September the Station Headquarter, 

angiya issued regular appointment lettes in respect 

of the applicants of O.A. 228/93 except the present 

4 applicants who were also applicants in the O.A. 
S 	

\ 

228/93. 

	

6.4 	That the applicants beg to state that the 

Station Headquarter, Rangiya most surprisingly isued 

notices of ermination of services against these 4 

present applicants vide t1eir notice under letter No. 

3004/1/CC-i/O at. 1.9.95. The relevant ption of the 

notie dt. 1.9.95 is quotedbelow : 

5) q,W eh, 2L 
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" NOTICE 

1. Refers :- 

Central Administrative Tribunal orders 
dated 28 Jul 94 and daed 18 January 
95 passed on Original Application 
Nwriber 228/93, 

Department of Personnel and Adininjstra_ 
tive Reforms (Karrnik Aur Prashasnik 
Sudhar Vibhag) letter No. 490 14/4/77-.. 
Estt(C) dated 21 March 1979, 

Department of Personñei- & Trg OM. 
No. 49014/4/Q Estt (C) dated 08 April 
.1991. 

20 - It is intimated thatyouhave.0 fulfilled 

the Condition for regular appointment as 
• . 	 per terms and COndjt15 laid down in 

above quoted letters. 

3. 	In view of the above, you are hereby 

noticed thayour services will be termi-
nated with effect from 01. October 1995* 

It appears from the notices of all the 4 
applicants shall be terminated with effect from 1.0,95 
on the ground that they have not fulfilled the conditions  
for regular appointment as per terms and 

COfldjtjQn5 

referred in CoJ. No. 1 of the notice of Termination, but 

surprisingly the reference of Personnel .Deptt. letter 
me'

ntjoned in the notices are not enclosed with the notice 
of termInation. Therefore the applicants are not aware 
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regarding the Condition which they could not fulfilled 

for their. regular absorption. Be it stated that from 

the notice the applicants could not gather what are 

the 6hortcomings ling with the applicants for the 

purpose of.regularisatjon Therefore the Honble Tribunal 

be pleased to direct the respondents to produce the 

letter No. 4 9014/4/77-Ett(C) dt. 21.3.79 & OM. No. 

49014/4/Ett(C) dated 28.4.91 as the sanie are not 

available with the applicants.. 

Copies of the notice of termination are enclosed 

As Annêxure 2 series for perusal of the Honble Tribunal, 

	

6.5 	That your applicants came to know from a 

reliable source that their services are.n6t regularisea 

by the Station Headquarter, Rangiya on the ground that 

they are overaged for regular absorption for the post 

of Conservancy 5afajwala, but the detailed particulars 

regarding.overage were not intimated in detail in the 

notice of termination although there was a specific 

order of the Honb1e Tribunal in O.A. 228/93 for 

regularisjng the applicants. 

	

6.6 	That the applicants beg to state that in the 

Original Application 228/93 the respondents did not take 

any such ground of age although they have filed written 

statement and contested the case, Therefore the present 

respondents are now barred to take such grounds for 

rejecting the claim of the applicants and specially when 

4&J 
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the Hon'ble Tribunal passed a specific order for 

regularisation of their' services as Conservancy Safaiwala. 

Therefore issuance of termination notice" at this stage 

belated stage in total violation of the Judgement and 

Order dated 28.7.94 passedin O.A. 228/93 and the respon-

dents are now duty bound to regularise the services of 

the present applicants in terms of the Judgement and 

Order dated 28,7.94 passed in O.A. 228/94. 

	

6.7 	, That the applicanbeg to state that this Hon 1 ble 

Tribunal in the Judgement and Order dated 28.7.94 directed: 

the respondents not to terminate their services till 

'their regularisation. Therefore notice of termination 

issued under letter dated 1.9.95 is dlear violation of 

the Hon'ble Tribunals order. Therefore the Adiinistrative 

Administrative Commandant, Station Headquarter is liable 

for Contempt of Court and the notice of termination of 

services of the applicants are liable to be set aside 

and quashed. 

	

6.8 	That, the applicants No. I and 4 of the present 
',--- # 

application are widow and the xospicFmdur&x husband of 

applicant No.iMd. Munnaf All died in the year 1981 

therefore she is entitled-to relaxation of age as per 

Centjal Govenment Policy for recruitment widow in 

ClaasL4  IV staff. The applicant No. 1 Initially worked 

as Mid-wife in the Red Hansh Public School which was run 

and managed by the Station Headquarter, Rangiya and she 

was appointed as Mid-wife with •effect from 1982. At that 

time she was paid a lump sum amount of Rs. 420/- per month 

%4 
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from the Station Headquarter Rangiya. Thereafter she 

was appointed as Conservancy Safaiwala in the Station 

Headquarter in the month of August, 1982 after being 

duly selected by the Board of Interview. Therefore she 

is entitled to age relaxation for the period she had 

served as Mid-wife as well as Conservancy Saraiwala on 

casual basis. More over as per the Central Govt. Scheme 

for age relaxation she is entitled to relaxation of age 

upto 35 years as she is widow. Age relaxation for 

for appointilient mentioned in Chapter 13 of Swamy t s 

Compleibe Manual Establihment and Administration for 

Central Govt. Offices where it is clearly laid down that 

in the, case of widow for appointment in Group 'fl' 

posts filled up through 'mlOyment Exchange entitled 

relaxation of age upto the 35 years. If the applicant 

is over aged in that event also she is e'ntitled for  

relaxatidn of age as per the 'Central Govt. Scheme. 

elevant portion of the Scheme is quoted below : 

"Chapter 13 

AGE RELAXATIONS FOR APPOINTMENTS 

16 Categories of persons and extent of 

Concessions- Certain age concessions have in 

the past been sanctioned to fe,w specified 

categories of persons for the purpose of 
appointment under the 2axtx Government of India. 

These concessios are still in force until furthei 

orders.JJetajls of the categories of persons 

and age concessions admissible to the, as given 

below are hereby published for general informa-
tion. 

SAJI 
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- 	 --- 	-- 	- 	- 	- 	-___. 
Categorieè'of 	Categories of Posts Extent of Age 
persons to whom 	to which the Age - concessions 
Age concessions 	concession is 
is admissible 	admissible 

Xirii. 

Widows, diverce.d 
women and women - 
judicially sepa-
rated from their 
husbands who are 
not re-married. 

Group tC' and Group D Upo the age of 
posts filled through 	35 years (up to 
the Staff Selection 	40 years for 
Cornmissionand.Employ Members of SCs 
ment Exchange. 	 and STs). 

6 

Simiar1y, the applicant No. 1 is also a widow of Md. - 
Munñaf All 

who died in the year 1981 and applicant No. 4 

is also appointed as Mid-wife in the Army Hospital withir 

the Station Headquarter, Rangiya although the appointment 0 

was on verbal order but she continued as Mid-wife for a 

period of 7 years with effect from 1984. Thereaft'er she 

was appointed as Conversancy bafailwaya in the StatIon 

Headquarter s  Rangiya on 10.7.91 after duly selected by 

the board of .  Interview. * 	 Her husband 

also 210d Md. Sa].imuddin died in the year 1981 therefore 

she is also sirriilarly circumstanced with like applicant 

No. 1. and therefore applicant Mos. 1 and 4 are covered 

under the Central Government Scheme of age relaxation as 

quoted above. Therefore notice of termination are liable 

to be set aside and quashed. 

6.9 	That the applicants beg to state that at the 

time of their initial recruitment they have submitted 

their educational certificates where age of all the 

applicants were specifically mentioned. The detailed age 

particu1ars of age at the time of initial recruitment in 
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respect of all. the4 applicants in this applocation are given 

below  

Sl.No. 	Name 	Date of Birth Initial Rectt. 	Age 
as per School year 
certificate 

1. Gulnahar 	egum' 	1.1..1961 1982 . 	 21 

20 Sarif Ali 1984 22 

3,. Atul Ch. Kalita 	31.12.1964 	1991 

4 0  Sahera fiegum 	 1.11.69(as.per 	1984 	 15 
temporary Pass) 

All the applicants deosited their original certificates with 

the Station Headquarter, Rangiya. Therefore the Hon'ble Tribunal 

be pleased to direct the respondents to pruoduce the original 

documents/certificates before the Hon'ble Tribunal for perusal 

of the Hon'ble Tribunal. Therefore from the above table it  

appears that all the aboveapplicants are within age limit in 

terms of relaxation scheme of the Central Government therefore 

they are entitled to XX 	± XXr 	 get the post 

xalaxxtion of egular. conservancy Safaiwala in relaxating their 

age as mentioned above. 

4 
6 0 10 	That all the applicants are wdrking in the Station 

Headquarter, Rangiy.a for quite a long time therefore they are 

entitled to age relaxatiOn as per the Central Government Scheme 

of Age relaxation for the period o service they have rendered 

on casual basis. The detail particulars regarding their working 

period are mentioned below  

, 
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Si. No. 	Name 	Initial 	Initial appointment 
appointment 	as Conservancy 
as Mid-wife 	Safajwala 

Gulnahar Begum 	1982 	 1992 

Sarif All 	 1984 

Atul Ch. Kalita 	 1991 

	

Sahera Begum 	' 1984 	 1991 

Therefore in view of tei. long service in the Department 

on casual basis they are legally entitled for regular 

absorption in terms of the Judgement and Order dated 

28.7.94 passed in O.A. 228/93 and. the notice of termina-

tion in respect of all the presrit applicants are liable 

to be set aside and quashed 

That the applicant No. 2 read up to Class VIII and 

applicant No. 4 read up to Class IX therefore they are 

eligible in all respect for regular absorption as Conser-

vancy Safaiwalay even if they are averaged for regular 

absorption of the post of Conservancy Safaiwalay and 

specially the same ground was not taken. in O.A. 228/93 

where the Honble Tribunal was pleased to direct the 

respondents for regularisation of the applicants as 

Conservancy Safawala. 

6.11 	That the applicants beg to state that in a 

similar 0±x0=xtx facts and circumstances when question 

.0f . XHUxatlux regularisation of Conerancy Safaiwala 

was under consideratjonunder the bastern Command at 

Calcutta some of the Conservancy Safaiwalas were found 

A,-t 
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overaged at the time of their initial. recruitthent.However 

they are subsequently regularised by relaxaing the upper 

age limit in the case of the Conservancy Safaiwala of 

Headquarter, Eastern Command, Calcutta.It.would be evident 

from the leter No. D/60841/S1) 6B dt. 7.10.1985. Therefore 
I 	, 

the .present applicants are also similarly circumstanced like 

thd Conservancy Safaiwalas of astern Cornmandin who case 

the .resporidents were pleased to relax the upper age. 

herefore the presnt applicants are also entitled for 
I 

relasation of age for the purpose of regularisation and 

thenotjce of termination of service are liable to be set 

as±de and quashed. 

A copy of the Eastern Command letter dt. 7.101985 

is enclosed as Annexure_3 
a 

6.12 	1hat the applicants beg.'to. state that they have 

rendered their services in the 5tation Headquarter, Rangiya 

for quite a long period od orx.casual basis in different Unit 

under the Station ead Quarter, Rangiya even they are overage 

they are entitled to be regular±sed at this belated stage 

as they were duly selected zad through Board of Interview 

and their names .were duly sponsored through Employment 

Exchange. Therefore the respondents are now duty bound to 

regularise the services of the applicants as they at the 

time of initial recruitment .duly verified all the documents 

of the applicants and the respondents are no barred to take 
- 	

such ground to throw them out of employment, on the ground 

of age in spite of Hon'bie Tribunal t s Judgement and order 

dated 28,7.94 passed in O.A. 228/93. 

qA 
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6.13 	'Ehat the applicants beg to state that the' 

repondents did not disclose the reason of termination 

of their'servjces and it is mechanically mentioned in 

the notice that they have not fulfthlled the terms and 

conditions of recruitment for the post of Conservancy 

Safaiwalay therefore the notices are liable to be set 

aside and quashed. 

	

6.14 	Tat'the applicants have no, other alternative 

source of earnings and their family members are so]ely 

depend upon the applicants therefore the Hon'ble Tribunal 

be pleased to protect the interest of the applicants and 

the notice of termination of servIce are liable to be set 

aside and qiashed. 

	

6.15 	That this application is made bonafide and for 

the cause of justice, 

7. 	.elIefs sought for' : 

Under the facts and: circumstances the'appljcants 

pray for the following reliefs : 

1. That the notice of termination of services of the 

applicants issued under letter No.3004/1/cC-i/ 

dt. 1.9.95 Annexure 2 be set aside and quashed, 

2.' that the respondents be directed to appoint the 

applicants on regular basis as Conservancy 

Safaiwaja with immediate effecte 

3. That the respondents be directed to allow the 

• applicants to continue in service in the present 

terms and ' conditjbns pending their regular absorp- 

tion. 



	

4 
	

4 

	

: 
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4. To pass any 	other order or orders as ay 

deem fit and proper. 

5 1 	Costs of the case. 

The above reliefs are prayed on the following amongst 

other - - 

GROUNDS 

For that the notice of termination issued by the 

btation Headquarter, Rangiya in violation of the 

Judgement and Order dt. 2.7.94 passed in O,A. 

228/93. 

For that the respondents did not take any such 

ground in the O.A. 228/93 therefore at this belated 

stage they are barred totaJ,e such ground of over 

aged, 

or that the applicant did not disclosed the 

reason for not regularising the service of the 

applicants in spite of the Judgement and °rder of 

the Hon'ble Tribunal passed in O.A. 228/93 dt. 

28.7.94, 

or that th'e applicants are entitled to relaxation 

66 age as per the Central Government Scheme for 

- age relaxation for recruitment to the Group D posts 

in Central Government Offices. 

50 That the applicants - No. 1 and 4 are widow and there-

• 	 fore they are entitled to 	 relaxation 

	

• - 	 of age as per Central Government Scheme. 
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For that the applicants are entitled.to relaxation 

of age forIL long period they have rendered their 

service on casual basis, 

For that the service of the applicant NOS. 1 and 4 

who were appointed as Mid-wife also be counted for 

the purpose of age relaxation and regtilarisation 

or that the applicant have rendered a long period 

of service on casual basis and there was no complaInt 

regarding their performances therefore the applicants 

cannot be thrown out of employment on the technical 

ground of .overaged. 

9 0  For,that the applicant are entitled to relaxaIon of 

age on humanitarian ground. 

4 

100 For that issuance of termination notIce in spite of 

Hon'ble Tribunal's Judgement and 0rder passed in O.A. 

228/93 dt. 28.7.94 is thnount to contempt of Court 

and the respondents are liable for punishment fo 

violation of the Judgement and order dt. 28.7.94. 

	

11. 	or that the applicants have no otheralternative 

source of income to maintain their family and theiB 

entire family member depedent upon the income of the 

applicants therefore notice of termination be s et 

aside and quashed 4  

8 .Interim Relief frayed for 

uring the pendency of the-case the applicants pray 

for the following interjm reliefs 

1. That the notice of termination of service of the 

applicants be zutxgxjdx stayed tIll final disposal of 

this application, 

L 
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2. 	.hat therespondents be directed to allow the 

applicants to cohtinue in service at the minimthm 

of the pay scale ofRs. 750-940 per month till 

final disposal of this application. 

The above reliefs are prayed on the ground explain-

ed in paragraph 7 of this applcation 

9• 	That the applicant have not filed any other 

application, in any other Court/Tribunal, 

That the applicaiits declare that all the remedy 

available have been exhausted by them. This Hon'ble' Tribunal 

is the only remedy.. 	. 	 . 

- 	Particulars. of Postal 0rder• : 

Postal Order'No,. 	: 

Date Of Isse 	' 	?-9 	$ 

Issued from 	 : 	G.P.O., Guwahati 

• 	Payable at -. 	 • G.P.O., Guwàhati. 1  

An Index'of documents is - enclsed. 	. 

Documents enclosed : -• 	 • 

As per Index. 
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VERIPICATIQN 

I, Shri AtulCh Kalita, S/o Sri Chhana Ram 

Kalita, resident of Ischadagaya, P.O. Koniha, List. 

Kamrup, one of the applicants in this application and 

have been authorised to sign this verification and do 

hereby declare and verify that the statement made in 

this application are true to my knowledge and belief and 

I have not suppressed any material facts. 

And I sign this verification on this the 

of September,. 1995, 

94.kt 
ATUL CHANDRA KALITA 

+ 

.. 	 .- 	 •• 
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ANNEXURE - 1 

IN THE CENTRAL M)MINISTRATIVE TRIBUNAL 
GUWHATI BENCH 

Original Application No. 228 of 1992 

9ate of decision : This the 28th day of July 1994 

The Hon'ble Justice .'Shri. S. Haque, Vice-Chairman. 

The Honb1e Shri G.L.Sanglyjne, Member (Administrative) 

1, "Shri. Sajfuddjn Ahmed 
2 0  Shri. Ume.sh Chandra Das 

 Shri 'Golap Chandra Das 
 5yed Saushed All 
 Nd Hakjb All 
 Md,Khorshed Mi 

7, Sj Haren Das 
8. Md. Rajek Au 

• 	 9. jci.. 	Samj Al! 

100 Shj Chándr.a Dev 
 Md. Nurudcljn 'Ahj ed 

 Md. Mohbbat All 
 Md. Mosarn All' 
 Nd. Javed All 

 Md Rekshed All 
16, Pandjt All 

 's Saira Banu 
 NsyeshaBegum 
 Shrj Dahen Charidra Kakotj 

20, Shri Suren Nath 
21. Nd. Abed All 	- 
22.. Md. 14afiz All 
2. Nd. Tezuddjn Ahmed 
24 • hd. Makibar Rahrnan 

 5yed barif All 
 Shrj Atul Chandra1jta 

27. Syed SamnurAlj 
2, Md, Monir All 
29 0  Md. Basjr Au 	• 
3010 

. 

Shri Nina Rajbshj 

S 
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Syed Nabib 'li 

Ms dolnehdr Beguin 
33 	hri AriiniáDas 

34. Md. Sirajuddin Abmed 

359 MdHarejAlj 

36. £Sri Karuna Chandra Das 
37 0 	Md Khasnijr -Au 
28. : 5hrj. Baàanta Kalita 

Md. M.'Alj Ahmed 
Nuruddin Ahmed 
Pkbar AU 

Najim AU 

Halathar Das 
hri Dharmaram Haloi 

Kale Bhadur Chetri 

46, Achyut Haloj 
47 	Ganesh Rem 

-48, 	Ganesh Das 	 •• Applicants 

• 	 11 the applicans are working as Conservancy/ 
• 	 Safajwlas in djfferent units under station Headquarters, 

Rangiya. 

By Advocates Shri J.L.Sarkar and Shrj M,Chanda, 

-versus- 

1, 	The Union o India through the 
Secttary, overnrflent of India, 
Ministry of Defence, New 'Delhi, 
T
he Additional Director General of Staff -'utjes 
(sDGB) General Staff Branch, Army Headquarter5,, 
New Delhi 

The Administrative Comrnandnt, 
Purav Kaman Mukhyalaya, 
Headquarte, Eastern Command, 
Fortwj.jijam, Calcutta. 

The Administrative Commandants 
Station Headquarters, Rangina 
C,'o 99A,P,Q, 	- 	 ...., Respondents. 

By Advocate 5hri S. AU, Sr. C.G.S.C, 

aw 
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Aneexure-1 (Contd,) 

HAQtJE J. 

: The fortycight applicants, excluding ShrI Ganesh 

Ram (applican No, 47) have filed this application for 

reg'ularisatjon in Class IV category servide. 

applicants are serving as Conservancy/Safaiwales 

under the respondents at 5tation Headquarter, Rangia since 

sevéral years on daily wages basis. Some of them are 

serving since 1982. They have claimed for regularisatjon 

in their service as well as minimum of the appropriate pay 

scale of Class IV category as 8afaiwalas till their 

regu1arisajn, 

	

3. 	fleard learned counsel Mr. J.L.Sarkar on behalf of 

the applicants. Learned Sr. .G.S.C e  make his Submissions 

in conformity with the defenceplea in the written taten1ent. 

	

4, 	he respondents by their written statement admitted 

that the applicants are serving as Conservancy/Safaiwal as  

with breaks since several years It is stated that they are 

serving in the field station an, therefore, nentit1ed for 

- regujaristio, It is.found on scrutiny that the breaks in 

the services of the applicants-were artififial 16 order to 

delink continuity of. service, to their disadvantage Such 

braks cannot be encouraged because it will be to the disad- 
I 

vantage of casual labourers in service which may defeat their 

rights and privileges including right of regularisation in 

service. Therefoe, services of the applicants are regadea as 

in continuity. Insuch'cases, the Sflpreme Court has enuncia-

ted principles and guidelines for regularisation and fixation 

of minimum in the pay scale. The cases are, (1) D.Chamali and 
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another vs. State of U.P. reported in (1986) 1 SCC 637 

(2) Surindar 6ingh andanother Vs. Lngineer in Chief, cP?D 

and others reported in (1986) 1- SCC 639 (3) DaIly Rated 

Lasual Labourers (P& T ]Deptt,) Dak Tar Mazdoo Iianch Vs. 

Union of India and Others and another case (Writ Petition 

No. 302/86) reported in (1986) 1 SCC 122. These decisions 

are applicalDie in the inìstant case. The applicants areS 

entitled for regularjsaj only after obtaining sanction 

for the posts by the respondents. Presently, they ,  are entitled 

to the minimum of the appropriate pay scale of Class IV 

category as Safaiwalas. 

5, 	This application is allowed. The respondents are 

directed to make communications with the Headquarters to 

obtain sanction for regularising the applicants within a 

period of six months from the date of receipt copy of the 

judgemen -t/orer and accordingly regua arise them as tafàiwalas 

in Class IV category. The respondents are further directed 

to pay minimum of the, appropriate pay scale of Class IV 

category as 8afaiwaias to the applicants with effect from 
the month of august, 1994. The respondents are direèted not 

' to terminate the services of the applicants till their 

regularisation.  

Sd/- S. HAQUE 
VICE CHAIRNj 

Sd/-. G.L.SANGLYINE 
	 a 

MEMBER (ADMN) 

#"g 
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Annexure-2 (series) 

Station Mukhyaiaya 
Station Headquarters 
Rangiya - 781 354 

/ 

01 .Spt 95 

3004/1/CC/1/Q 

Gulnahar Began 
Viii Pup Shahar 
P.O. Rangiya 
Djt. Kamrup (Assam) 

NOTICE 

Refers :- 

• 	 (a) Central Administrative Tribunal  Orders dated 

28 July 94 and dated 18 January 95 on Original 

• 	 Application Number 228/93. 

Department of Petsonal and Administrative 

eforms (karmik ur Prshannik Sudhar Vibhag) 

letter No, 49014/4/77Estt (C) dated 21 March 

1979. • 

Department of Personnel and Trg  O.M. No. 

49014/1/0 Estt(C) dated 08 April  1991. 

t is intimated that your have not fulfilled the 

conditIon for regular appointment as per terms and 

conditions laid down in above quoted letters.. 

In view of the above, you are hereby ticed that 

your services will be terninated with effect from 
• 	 01 September 1995. 

Sd/- Jaipal Singh Tomar 
Colonel 

• 	 Ajnjstratjve Commandant 
for Station Commander 

I- •- 
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Station Mukhyalaya 
tation Headquarters 

Rangiya_781354 

3004/1/Cc-1/ 	 01 Sept 95 

• 	 Syed SarifAlj 
Viii Pupzaar 

• 	 Post. Rangiya 
ist. Kamrup (Assam) 

NOTICE 

1. 	Refers :- 

Central AdmInistrative Trjba1 orders dated 
28 Jul 94 and dated 18 January 95 passed on 
Original Application Number 228/93. 

Department of Personal and Administrative 
Rforms (armik Aur Prashaznik 8udhar Vibhag) letter 
No. 49014/4/77Estt(C) dated' 21 March 1979. 

Department of Personnel and Trg. OM No. 49014/4/Q 
Ett (C) dated OCthAprjl 1991. 	- 

	

2. 	It is intimated that you have not fulfilled the 

condition for regular appolntmen€ as per terms and condi-
tions laid down in abdve quoted letters. 

	

3. 	In view of the above, you -are hereby noticed that 
your services will be 'terminated 'with effect from 01 
0ctober, 1995. 

• 	• 	
S/- Jaipal Singh ''omar 

Colonel 
• 	 Administrative Commandant 

• for Station Commander 

• 	 • ' 	 S. 
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Annexu re-2 (series) 

Station Mukhyal aya 
Station Headquarters 
Rangiya 781354 

/ 

3004/1/cC-1/Q 
	

01 Spp 95 

Sri Atul Chandra Kalita 
'Vi3. i Echadagasia 
Post. Oniha 
Djtt. Kamrup (ssam) 

NOTICE 

	

1. 	'efers : 

central Admi.nist'ative ribunal Orders dated 

28 Jul 94and dated 8 January 95 passed on 
0riginal application Number 228/93. 

Department of personal and Administrative 

Reforms (Iarmjk Aur. Prashasnik Sudhar Vibhag) 

letter No. 49014/4/77-E5tt(C) dated 21 March 1979. 

Department of Personnel and Training OTi 49014/4/ 

Q -Estt(C) dated 08 april 1991. 

	

2, 	It is intimated that your have not fulfilled the 

condition for regular appointment as per terms and 

conditions laid down in above quoted letters. 

	

3. 	In View of the above, your are hereb noticed that 

your services will be terminated with effect from 
01 October 1995. 

• 	 Sd/- Jaipal Tomal 
Colonel 

Administra4tjve Commandant 
for Station Commander 



S . 

A 

_S~ 

3 004/1/CC-i/Q 

Saira Banu 
iil Pub Sahar 

Post Rangiya 
D±t Kamrup (Assam) 
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Annexure - .2 (Series) 

Station Mukhyaiaya 
Station Headquarters 
Rangiya-781 354 

01 Spt 95 

NOTICE 

1. 	Refers :- 

•(a) Central Administrative Tribunal 0rders dated 

28Jul 94 and dated .18 January 1995 passed on 

Original Application Number 228/93. 

Department of Personal and Administrative 
Reforms (Karmik Aur Prashasnlk udhar Vibhag) 

letterNo. 49014/1/77-.Estt(C) 21 March 1979- 

epartment of Personnel and Trg ON No. 49014/4/ 

Q-Estt(C) dated 08th April 1991. 

2, 	It is intimated that you ha''e not fulfilled the 

condition for regular appointment as per terms and con-
ditions laid down in above quoted letters, 

3. 	In view of the above, you are hereby noticed that 
your services will be terminated with effect from 
01 October 1995. 	 . 

Sd/- Jaipal .Singh iomar 
Colonel 

Administrative Commandant 
for Station Commander' 

• 	L7 
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ANNEXURE -4 

Staff Duty Mahanidoshalaya(SD 6) 
0eneral Staff Shakha 

• 	 Sena Mukhyalaya 
• 	 Dte Tenera). of Staff buties (sD 6B) 

eneral Staff Branch 
Army Headquarters 
DHQP0 New Delhi 110011 

B/60841/SD 6B' 	7 Oct 85 

Heãdqüarters 
Eastern Command 
Calcutta 

REGULARISATION OF SERVICE OF CASUAL CONSERVANCY SAFAIWALAS 
STATION HEADQUARTERS MISAMARI. 

1. 	Reference your ietter No. 104081/6/GS(sD) dated 

19 Sep 85 vide which details of conservance safa±wala 

recruited irregularly at Station HQ Msamar were 
forwarded. 	 - 

20 	Tbe services of 27 conservancy Safaiwalas, a list 

of which has been attached vide appendix tAl to your 
letter under reference, may be regularised as they are 

covered under the,provisjons of the Presidential orders 

No. 27(1)/81/D(Lab) dated. 01 eb83 and were within the 
prescribed age limit at the time of initial recruitment. 
The conditior 	rescribed in para {d) of Ministry$f of 

* 	 Home Affairs aM Not 49014/4/77-Ett(D) aated 21 Mar 79 

(except para (d) (i) may be adhered to. while reguiarisjng 
- the service of daily wagers. 

N 
• 	 3. 	Before the condition of coming throIgh the Employment 

Exchange isréguiarisea in the case of overaged conservancy 
- 	5afaiwajas contained in appendix 'b' to your letter under 

reference, approval of the DCOAS sha1l-haVe to be obtained 
for relaxation of the upper age limitzktom in their respect. 
You are'rquested tO furnish their details as per the 

• 	 £orrnat.attached afresh statement of case giging full 
justification of such recruitment alongwith the recommen-
dations of th'e delegated appoinging authority may also 
be furnished with the details. The date, required may 
please be verified for correctness. 

S 

• 	

- 

27 
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ANNEXuR - 4 (Contd) 

4. 	The details of 4 conservancy safaiwa1a who have 

averaged were redrujted between 20 Mr 79 and 06 Oct' 80, 
as.mentjoned in Appendix ICI to yoith letter under reference 
may also be included in the details to be furnished vide 

p'ara 3. above, Their cases for relaxation of the normal, 

procedure of coming through the Employment Exchange will be 
decided latex-on aiongwith the others for whIch a general case 
is uñderconsjderatjon of Ministryof Defence. 

An early action with rêsPectto para above is 
solicited. 	 fl  

Sa/- Krishnn Kumar 
Civilian Staff Adhikarj/C 
General Staff Afsar/GSO 2 SD 6 B 
Kritey Up Sendhysks - h/ 

• 	 for Deputy Chief to the Army Staff 

Station Hdquarters 
Misarnarj. 	. 

S .  

/ 
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Ar 
BENCH AT GUWAHATI 

No 204/95 

Gui ahar Begum & 3 Others 

-vs- 

Union of India & Others 

-An& 

• 	Written Statement submitted by the 

Respondents Nos 1 to 4. 

WRITTEN STATEMENTS 

The humble Respondents submit their written 

statements as follows :- 

16 	That with regrd to statements made in Paragraphs 

3 8  4, 5, 6.1, 6.2 and 6.3 of the applrkcation, the 

Respondents have no comments on them. 

2. 	That with regard to the statements made in Paragraph 

6.4 of the application, the Respondents beg to state that 

• 	at the time of handing over of the notice to the said 

4 applicants the contents of the letter No 49014/4/77-Estt 

(c) dated 21 March 1979 issued by Department of Personnel 

and AdminIstrative Reforms (Karmik Aur Prashasnik sudhar 

vibhag) and letter No 49014/4/90/Estt (c) dated 

08 April 1991 issued by Department of Personnel & 

'rraining were clearly explained to them and the 

reascns as to how they are over- 

.........p/2...... 

4 
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age amply clarified to the applicants and they were satisfied. 
• 

	

	
Hence, It is incorrect to say that the applicants areV  not 

aware regarding the condition which they could not fulfilled 

V 	
for their regular absorptLdn. Copies of the said letters 

are enclosed as Annexure l& 2 for the perusal of the HoiYble 

Central Administrative,. Tribunal. 

'V. 

3.. 	That with regard o. the statements made in Paragraph 

.5 of the application,, the Respondents beg to state that at 

the time of issue of notice to the 4 applicants the contents 

V 	
V 	of the letters mentioned In the notice letter were 6learly 

explained to them and the reasons as to how they are overage 

	

V 	for regularisation of the services amply clarificd and they 

were fully satisfied,  

40 	That with regard to the statements made in ..aragraph 

.6 ofhe application, the Respondents beg to stat that 

during filling of the written statement the Station Headquarters 

Rangiya were not aware of the two V  letters mentioned in Para 

'V 	 2 above  for working out the eligibility for regularisation of 

	

- V 
' 	Safaiwa,las. On receipt Of the CAT Order by the Ceneral 	

V 

staff Dranch, Army Headquarters vide their 'letter No 11411/ 

SD 6B (PclI) dated 22 Sep 
94  instructed Headquarters 

Eastern omrnand, Calcutta with copy to StatIon 'Headquarters, 

Rangiya-statinq the cases of all applicants may be examined 

V 

	

	

• as per provIsions of Ministry of Personnel PC & Pension 

(Department of Personnel & Training) OM Number 49014/4/77'.Estt 

(c) dated 21 I'1arch 1979. 	Also from the verdict of the 

• 	 Hon.'ble CAT Order dated 28.07.94, it is given to utherstand 

0 0 • 19 ./3 . . e 



-31 

:3: 

that services of all applicants to be regularised who 

fulfia the eligibility for the post. Flowever, the case 

has been taken up with hIgher authorities for relaxation 

of age under any other provIsions, if permissible under 

Lvide our 	the rulesj. Copy of the same are enclosed as Annexure 3 
letter No 
3004/1/cc1/0 and 4 for perusal of the Hon'ble CAT. Hence, It Is 
dated 09 
October 1995 	totally incorrect to say that termination notice at this 

bleated stage is in total violation of the Judgement and 

Order dated 20,7.94 passed in OA No. 228/93. It is 

submitted that Respondents have not violated any 

Jüdgement and Order passed by the Hon thie Tribunal on 

OA Mo. 228/93 and followed by the provisions cotained 

in said Ministry of Personnel, PG & Pension(Departrnent 

of Personnel and Training) and based on Headquarters 

51 stfs Area letter No 2221/4/G8(SD)/Rangiya dated. 

26 Au!ust 1295 a].ongwith sanctiGn of the c.mpetent 

authrity for reularisation of their servic.s. Even 

at this, the Judgement and Order passed by the Iin'ble 

Tribunal or the the Cømpetent Auth.rity for relaxation 

of age or otherwise for regularisation of the services 

of the 4 applicants shall be binding for compliance by 

the employing authority, copy of the Headquarters 51 

Sub Area letter No 2221/4/os(sD)/Rangiya dated 

26 August 195 alongwith sanction is enclosed as 

4.rInexure 5 for perusal of the Hon 'ble CPT. 

S. 	That with regard to the statements made in 

Paragraph 6.7 of the application, the Respondents beg 

to state that the services of the all applicants as per 

the Hon'ble C?I.T Order dated 20.7.94 were never terminated 

tin regularisation of services of eligible conservancy 

safaiwalas. The notice for termination of 4 Conservancy 

I III 
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Safaiwalaà were issued on1 September 1995 stating 

"your services will, be termjnated, since you are found 

to be overaged". The said 4 applicants does not fulfil 

the 'conditions for regularisation even after gIving full 

age relaxation vide above govt of Ifldia Ministry of 

Defence letters as Annexed at Annexure 1& 2 tb this 

Written Statement. 'efore issue of termination notice,, 

this Station Headquarters vide our letter Number 304/1/ 

np(Q) dated 26 August 1995 asked all 47 applicants 

involved In OA No,'. 228/93 to produce their caste 

certificate for sc/ST/omcs for further relaxation of 

age as per existing rules. But non of the four produced 

caste certificate for further ie1axat1on of age. Copy 

4 
	 of the same is enclosed at Annexure re# .  

It is also submitted that before issue of notice, 

the Deputy Registrar, Central Administrative. Tribunal, 

- T 	Guwahati Bench were informed about the conipliance. of the 

Hon'ble 1ribunl Judgement and Order dated 28.7.94 under 
this Headquarters letter No  3004/1/Cc.-1/ dated 31 August 

1995 and further advise, in respect of others were seeked. 

Therefore,, there is.no  contempt of the court as stated in 

Para 6.7 of th' said applIcation. The four applicants 

are still serving and being paid minimum of the 

appropriate pay scale asper the said Judgement Order 

dated 28.7.94. Copy çf the letters addressed'to the' 

Deputy Registrar, Central AdninIstrative Tribunal, 

Guwahatj. Bench is enclosed at Aflnexure7, 	- 

:6, 	That with regard to the statements made in 

Paragraph 6.9 of the application, the Respondents beg'to 

state that the Central aovernrnent Policy for recruitment 

widow in Class IV 'staff for relaxation of 'age is not 

f 	 / 
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V 	
available with the Respondents It is incorrect to 

state -that applicant No 1, initially worked as MidwIfe 

In the red Horn,s Public School which was run and managed 

by the station Headquarters, Rargiya This Station 

Headquarters holds no records of such private employment 

nor she was on the strength of Station Headquarters, 

Rangiya, She was not paid any salery for such private 

employment from Station Headquarters, Rangiya Moreover, 

it is submitted that Red Horns Public School was not run 

and rnanaged,by the Station Headquarters, Rangiya since 

its Raising'ie from 30 April 197919 It is true to say 

that applicant No 1. was Epponted as conservancy 

safajwaia in the Statión Headquarters1 Rangiya in the 

month of August 1992. But it is incorrect to say that 

she is entitled to age relaxation for the period she 

had served as Mid-wife that is with effect from year 1982 

1 	" because this. Headquarters have no records for such private 

employment and nor the said School is run/managed by 

this Station Headquarters, and she was not employed 

through employment exchange as per records of this 

Headquarters. It is further submitted tt after being 

 

 

given full concessions as per provisions of Ministry of 

Pers PG & Pension (Department of Personnel and Training) 

O.M. No. 49014/4/77-Estt (c) dated 21 March 1979, the 
applicants No 1 is still -found to be averaged. It is 

submitted that amy's Complete Manual Jstablishinent 

and AdministratIon for Central Government Offices is not 

held with the Respondentse However, Relevant portibri of 

the Sôherne as quoted inPara 6.8 of the application was 

published in chapter 13 of Swarny's Complete Manual 

Establjshmet and Adrrtinistratjon as a General Information 

and not as a authority. Therefore the Hón'bie Tri1unal 

p 

• . . e .. • . p/6. . 



be pleased to direct the app1icantS to produce any 

authority/Orders from Govt of India, Ministry of 

Personnel SO that necessary clarification could be 

sought from HigherAuthOrities for giving further age 

relaxation as per provisions.. 

similarly, the applicant No 4 was never appointed 

as Mid-wife in the Army Hospital by Station HcaduarterS, 

Raniya It is submitted that no any Army Hospital is 

under the jurisdiction of this HeaduarterS. Therefore 

to state that she was appointed on verbal orders and 

continued as mid-wife for a period of 7 years with 

effect from 1984 is totally incorrect. As per available 

record with station HeadquarerS, Rangiya w she was 

appointed as conservancy safaiwala.in  the Station 

Headquarters, Rangiya on 01.10vI991 on casual basis 

and not 10.7.1991.. Rest explanation in her case is 

also the same as for applicant No 1. 

70 	That with regard to the statement made in 

Paragraph 6.9 of the application, the Respondents beg to 

state that it is not true to say that all the applicants 

had deposited their original certificate with station 

- Headquarters 1  Rangiya during their initial employment. 

All 47 conservancy pafaiwalas were instructed during 

March 1995 to hand over documents pertaining to 

educational cualificatiOfl, certificate of age from 

Registrar or otherwise vide this Headquarters letter 

Number 3004/i/CC-1/0 dated 21 March 1995ok Copy enclosed 

as Annexure 8 for perusal of the Hon'ble CAT. 

The details of age as per their Educational 

Qualification Certificate and date of initial recruitment 

..,.....p/7..... 
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as casual conservancy safaiwalas as per available records 
C 

with this Headquarters are given below for perusal of 

the Hon'ble CAT: 

ser Name 	jDate of lInitiali Total agiTi ToiI age 
No 	 1Bjrth 	appoint I . fr6m the I after deduc 

a.s per j ment 	
date of 	I tion of age 

$chool 	 regular- I from Initial 
I 	 CertI- 	 isation I Appointment 

fjcate. .-. 	 (ie Ol 	1 
I 	.- 	1 ZXiat'f QL I I 

• 	Guirlahar 01001. 03.03. 33 Years&• 31 Years, 07 
Begum 1961 1992 7 Months i.Ioriths & 02 

days. 

2. 	Sarif 03.04. 01.07. 32 Years, 26 Years, 02 
Ali 1962 1988 03 Months Months & 

& 28 days 28 days. 

• •. 	 3, Atual Ch 3112. 02.06 	29 Years & 	26 Years, 05 
Kalita 	1964 	1991 	07 Months 	I4bnths & 01 

Day.• 

/4. sahera 	03.04. 1.10. 	33 Years, 	30 Years, 05 
Banu 	1961 . 1991 	03Months 	Months & 

(28 days 	28 days.. 

pherefore, from the above table, It is seen that 

applicants have been given full age relaxation as--. 

stipulted in Govt of India.11inistry of Pers dated 

21. March 1979. The above.mentioned applicants were still 
....-.-.- ------.- 	....-. - ..-.. -....- ..- -.... . 

found over ageop Hence, it is totally incorrect to say 

that all the above applicants are within age limits', in 

terms of relaxation scheme of the central. Government. - 

It is onc.e again submitted that all the. 47 applicants 

were asked to produce the caste certificate for, giving 

further relaxatIon of age limits as appiiable for Sc! 

• 	ST/OBCS candidates well befOre regularisation of their 

services. The notices were issued to 5 conàervanc 

safaiqalas but only one conservancy Safaiwala namely 

Shri i4aladhar Das could bring the caste certificate 

and he was given the age relaxation as per existing 

LI 

V 

ri 



; 

ok 
rules and his name was deletd from the lit of 

termination letter forwarded to the Deputy Registrar, 

CAT Guwahati Bench. Copy of the letter Iiuraber 3004/1/ 

cc-1/Q dated 08 September 1995 addressed. to the Deputy 

Registrar, CAT Guahatj for deleting the name from the 

uneligible list of Conseancy safajwai.as Is enclosed as 

Annexure9. .. 

.0. 
• S.) S 
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Copies of the Educational Qualification certificate 

of the said 4 applIcants are enclosed at Annexures 10 to 13 

for perusal of the Hon'ble CAT,, 

it is submitted that facts and circumstances 

explaind as above, all 4 Epplicants are not enttled to 

get the post of regular corservancy safalwalas inspite 

of giving full age relaxation, hence their application' 

are liable to be set aside and quashed 

8., 	rhat with regard the statments made in Paragrapi 

6.10 of the application, the Respondent submit that all 

the applicants Were given full age relaxation for the 
- 	

/ 

period of service which they have rendered as Casual 

conservancy Safaiwala. On Inspite of full age relaxatIon 

vide Govt of India Ministry of Home Affairs letter No 

49014/4/77-Estt (c) dated 21 March 1979 and Govt of 

Personnel Public Grievances and Pension Department U.N 

Nurnber.49014/4/S0-Estt. (c) dated 08th April 1991,. the 

four applicants were still found over age.. The 

applicants were further advised in case they belongs to 

SC/ST/OBCs caste, to et caste certificate from 

appropriate concerned authorities and should produce 

for further age relaxation as per existing rules on the 

subject. Won of them have produced the . said certificate. 

.p/96 . r - 

11 
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V 	Therefore, the above four applicants are not legally 
entitled for regular absotjon as tJyya1ready 

been given full age relaxation wherever applicable. 

Higher educatjun does not make the applicant No 2 and 4 

elij1ie for regularjsatjon, when they are found to be 
over age irispite of extending all age reIaxatjon.: 

9. 	That with regard the statemnts made in Paragraph 

G 11 of the application, the Respondents have no comments. 

10, 	That with regard the statements made in Paragraph 

6.12 of the application, the Respondents suut that the 

initial emlonent were on casual basIs and the applicants 

were paid at the daily narrick rate fixed by the Regional 

Labour commIssioner of ASSaTn. It is further sulmjtted 

that they have been given age relaxation for the period 

for which they have rendered their services as Casual 

Conservancy $afajwa1a Hence, it Is incorrect to say 

that they should be regularised even, if they do not 

fulfil the teis and conditions for such regularisation. 

The Hon'ble Tribunal Judgement and Order dated 28.7.94 

passed in OA No. 228/3 has been complied with and all 

the applicants are beigpaid minimum of the appropriate 

• 	pay scale and all the applicants those who fulfil the 

• 	conditions prescribed for the post from the Order passed 

• 	 against OA No. 228/93 have been retilarjsed as per the 

Hon'ble CAT Order. it is given.to  understand that the 
• 	 services of all the 47 Conservancy Safaiwalas were 	- 

-required to be 	 based 	the merit of the 
• 	eligibility.. The 4  

of giving full age relaxation and time for producing caste 

	

• 	 - 	 __ 
certificate for further age relaxation which they failed 

it. .js also Incorrect- to say. that these 4 
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V 	applicants have beefl employed through emploent 

exchange as no suh récods held with this Headquarters. 

Therefore the respondents are not iible for contempt 

of the Court. 

11. 	That with regards to the statements made in 

Paragraph 6.13 of the applicatjn, the Respondents beg 

to state that at the time of handing over the notice 

letter, all the 4 applicants were explained about the 
reasons as to why their services will be terminated 

with effect from 01 October 1995 and they were fully 
satisfied. •The same have also been coxuun1cated to 

the Deputy Registrar, 	Guwahati Bench vidé our letter 

Number 3004/1/C-1/Q dated 31 August 1995., Hence, it 

is incorrect to say that respondents did not disclose 

the reasons of termination mechanically in the notice 

Lnot 

that they have not fulfilled the terms and conditions. 

for recnzjtme'nt. 'They were given one month time for 
.---.V.V- 	 - 

producing caste certificate from appropriate authorities, 

more so they were asked to produce proof if they belong 

to SC/ST/OBCS for further relaxation as per eistin 

rules, which they failed to do so. 

120 	That with regard the statements made in Paragraph 

6614 of the application, the Respondents beg to state 

that under the clrcum'stances explained above non of them 
• 	 - 

are eligible for regularisation of their services Irispite 

of having given full age relaxatIon. Hence the notice of 

termination of their services are4ab1e to be set aside 

and quashed.: 

13 • 	That with regard the statements made In Paragraph 

7 of the application regarding reliefs sought for, the 

Respondents beg to state that the applicants are not 

entitled to any of the reliefs sought for and as such the 

application is liable td be dismissed, 

• 0 P • 4 • • •p/11 
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That with regard to statements made in.Paragraph 

7 of the application, regardinggrounds for relief, the 

Respondents beg to state that none of the grounds is 

maintainable in law as well as in facts and as such the 

application is liable tobe dismisséth 

That with regard to statements made in Paragraph 

• 	 0 of the apl1cation, regarding Iflterim Relief, the 

• 	 Respondents beg to state that in- view of the facts and 

• 	 circumstances narrated above the Interim Order is 

liable to he vacated. 

That with regard to statements made in' Paragraph 

9 to 13 on page 17 of the applic.atin, the Respondents 

have no comments on them. 

17 	That the Respondents submitthat the application 

has no rrerit and as such 'the same is lIable to he 

dismissed. 	 • 

* * ** 	* 

1 	 1 
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ERIPI CATION 

I,. Colonel Jaipal Singh Tomar, aged 

49 years, working as AdmiI'1istrative Commandant, 

Station Headuarters,Raflgiya do hereby solemnly 

affirm and declare that the contents of Paragraphs 

1 to 17 are true to my knowledge and information 

and nothing being suppressed. 

I sign this verification at Rangiya oft 

- this 	 th dy of Octoer 19950 

(41 4nh
- 	rnr 

j7 I) 

- 	¶ 

L° 

'--i- '- --   
colonel 
Administrative commandant 

Statjon- Headquarters, Rangiya 



It 	
4I' 

/CO9Y/ 	'/3' 	nexurr 

f 	 . 
of Govt of I fldIa/Bh at.5r3r,M1 oc Home Affeire/Grih 

 D e portmont of ern0fflf!]. mn Adrnifliatr0ti 	fleforme 

,/-(Içarmik Aur Prashasnik 	
•V• ibhag); let 4 er No 4 	4/4/77_E5±t(C) 

7 	d  21 Mar 1979.,  

OFFICE MEMORANDUM - 

subject 	
n81ti0,of benonfil11flq up of pte.of..peOfl9P 

JU,3,jOti0fl øfCosUa3 employees engaqed on daily 

wogn,  

• 	1 	 : 	. 
• 	•• 	•,. 	•, 	•-.,- 	

.. 

The undersigned 19 directed to refer to the DPAn 

O.M. No 14011/2/76E9tt() dated124 Jun, 1976 and gubeequont 

orders rsl9tint0 the ban an .fillinO Up 0 vrc5ncias of Peons 

and to say thrtth ei'tire policy in +hi regard has been 

revieWd and 	 decisi0fl5 have been tken :- 

6cethfi 8  corn 1t1b1ai fig0m5tt of addition- 

a1 	, staff' '0 nd11y se-. aa .  n 
(Deptt of Ep) vido their OM 

No 1 4 (2 4 ) 	
,.coord/74,..datOd 30 Aug,' 1 974 and rtitarn ted 

under the Mifl o,f Finenc' 	(Dptt 27 t43y '1 9771 	o -f' dditLonni 

La i ablq All the infleptt' 

ore khp for,; -nquee.t'3d, -to obeerv'a the orders ecrupUlfltSlY 

and ehbuidt 1iøt e;1qrqfl. add L-tionnl te?f on daily wage bnnin. 

ny op,ntzvppjti°p flrC npticsd, eaponeibi1itY eh9uld bo 

'jfie nd, 	 iho  

- The , Pc phd1 a,trength 	 in th voriou Min/ 

flap tts ahou1d b, reviewed, where necessary in consultation 

with, 	f.inn1'ncinl Advisers concrfle. 

' (c) 	The ban on the recruitmenl 	pc 	ijm ofiP1m 1976 

is hereby lifted so tht the MIn/Deptt Pould.f3l1JP' the 

• 	vacancies of peons after effectin 20% cut ing 	 the sanctioned 

tength. 	 . 

- (d) 	While filling, Up the e x isting or 	rospeCtiVe 

\
vacancies of peofle, the varioUs Min/Deptts should first 
abeorb persons available in the surplus Cell of the flG&T 

under the Mm of Labour & Emp. If surplus amp era iot 
avallable with the DGE&T the casual amp moy be appointed 

.to the potof 
• 	which are required to be filled by the direct recruitment, 

subject to the following, conditions :— 

(4) 	Thesulemp 9hu1rLh9V been nqngpd throuih 

c'emp1bStheflt 	xch'6qa. 

( 4 1) •They should possess experiefiCe of F minimum of two 

ve°rs ContinuoUS service a caU0l labour in thr ufflce/ 

establishment to which they Ore to li e  appointed. The 

casual emp ho have put in at leant 2O dag 05 c8eu1 

abouree14flClUdit)q broken pr4ods o servicd during 
each of the two years of service referred to above 
shall be eligible to gt regularisedo' 

21— 

• 

- 	 - 	

- 

/ 
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• 	: -2-j  

rkri 	 nf 	ry i Cr,  rrr!rrd ;•r. 

111 	 -.11 	nc(r1I,nt foT I"'rr(' 
'- v'tfl nr4nt4rn In 'rrtJUiJr r!r't prflV4rlrirl 	1i1 on, 

uf -v ry i cr $r frir murr' ti in Jç 
0 

T hny qhn iii it h 	r' 1 4 q i h 1 r 	Ti T- r f iio 	t. if 
mn imum, iiqr. nnI Pi p cm I r n f rtrjiii r 4 q t 4 Qfl • 	f C) r 
thia p UrpO 9(! p 1 Pi' 	c n (ifi .1 r nip 1 o yru n rnry hn ri] 1 ciii  d 
to cleduc t from j.hpir actuol 	ge the prror1 qpprit 
by them  a 3  cguil rrnp a n d if i fter dpc1uc4nrj th1'i 
period, they 2re within ihn mn' < imum ririe limit, 
'they should bp considered .19jh1e 

U 
4on. 

No Cosul emp shall be Con1drd eliqibiri 
for appajntmnt on the regular est unless he 
pOsseg eduCltjonCl qua]. if ic , ,tlions prr!ncribr!d for thr' pogt 0 ' 

Minis.try of F3n'nce etc are 	 o tnkr nrpropvinte c t3on io 'Cheort) the eljgi,l0 Cr sue]. etnp In I CC Oxdnrice '' ith the pray Isbn9 coritnined In th 	necnd in pnrnqrnpl, 	Ft may 
howrver, be ensured th t only thou cuo1 omp work±nc, in any 
C n POcitYt who are eligible In all raspcts houid b regu]nr-
ised according 'to their length of service and the fleportmp 
of Personnel and t. A.P.

Asp. will not .pnertan any Prorosel for 
'relnxinq thp essential .eliaiblit,, conditions for requ1ejqn't_ 
ion of these c 9u5]. emp. 

Hindi version w11fo110. 

Sd/- x x x x 
(fl.C.Gupto) 

Depufy Secretary td the Governm e nt of India. 

.4 .. 	 - 
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V Annexur e- -Z 1/ 

SQdt 
COPY of O,M,No 49014/4/90Stt) Miti \f Personnel, 
'uh1ic Grievnce5 & Pension ]Jepbt of Peonnel& Trg) 
datec1the 8th Jpri1 19910 

The uridetsiçfled is direc ied to reter 	th'i DprtJUent 
O.0M. 1Ic.49O14/4/77oE5tt(C) datd the21t Mafh 19 whrein 

KI the 	 ecuiatO1 	1J jfl$t 
Th po.i 	egard 

	

\\ 	to cjagerit and ren er.ion pfasua1workersXCefra1 

	

\ 	ment tjces,as een 	1ëwec1 from time to t 
dtail&1 •ic lins in the matter .wee, igsued vide 

\  NO 49aiA/2/86..Est(c) dated the '7th CJUn 188 0  

2.. 	Requests. have now been received from various Miflirrjes/ 
.DeparteflS for allow-flg relaxition in the conditions of 

___ 
ljpper ag .imitfl bnsOrSh)-P thro9gh _empl9eXanc 
"rOWY-iioat7jOn 	uh cuuJ cmploye%çJinSt Qrup 

poSH, who wreocui 	Pr9L.t_7-G.O3.&. ic date i ~ suh of ,  
• 

	

	cii. 4ie$.. The mLtt(.r h.bec.n .ccnsidere arid ecpirg 
vjc, tho fact that thi casual .empi6yes belong to the 
ecL i4aliy weaker ction of the society and termination \ 
of thcir ervices will cause undue hardship to th, It has 
hecn decided as a one time measure, in ccnsultatiOfl wie 

• 	

tor - GctIEmPlTfleflt 

eiv.ce on the cLte of issue of these inst.ctions, may be 
(o :lcred. r re  Thrappi 	ttöThr0up'D 'T 

ixwt.tctions,' even if they were 
rocrutd otl- urw:j'c than through omployment exchange and 
had cod the uerage limit prescribed for the post, 
prov!di thoy ar c.therwise eligible for regular appoinbneflt 
in a1l othcr reects, 	

. 

It i 'once again roitoreated that reiitmnt pf 
casual workers in Central Goyexrrneflt of fines may be regulated 
sictly in accordance with the guiclelines ontined In this 
Departments C.MNO 4901412186iE5tt(C) dated 7,688, Cases 
of neglect of these instnictions should he viewed very 
scriouly and broujht to the notice of the appropriate 
authorities for t3c.ing prrnpt and suitable action against 
the deaulters. 

Ministry of Finance etc are requested to bring.the 
contents of this O.M. to the notice of all the appointinc 
QuthorItcs undoz their rosp4ctiv ,  ainiti'fG 
£ontroL. 

-. 	 Scl/- xxXXX 

]epuity .Secretry to the Govt ofIndia. 
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	 dted,; Aug 94 ad dressod to W 51 &zb Ara and copy to,  this 
%d ycir ,  HQr; wczq othor 

Gy or CAT ordh datcd 26 u 194 o U'/ vco d it th, 
/ 

 
caroo of OA 14 o 2 '8/93 is f.=wardadl herewith for necowary incticn,  

f k 	Thc 	of i11 app1icuit may be odnc1 a per prtia 
\ 

 
of n:LLij of. Pirt O & erdcn(Pcptt of Pers & Tr) al No 
490I4/4fl71tt(c) thd 21JM71 cLrcuatd to at 

/ctxi d& thth 7OC .ottcr ,93701/3/Org 4('iv) () dntc1 
ep 79 n8 CN1 ordor datc 2'3 JL 94, The pOifltifl(I 

/euthority la carctx3n to 	 thø covicos of oil 
oliib3$ cpioyoos againat p08t 3U thqri3ed vito a1von Uronch 
Q3 60 of this &uart& 	ttcr No 63161/Q3 (a) &toa 
03 cv t9i2 If fly indiviva1 eLI ic't i1ft1 the cxiiia 
of 4iiç4b*t ccraploto dotai1 of those mdiv ui with 

2- 	 tiiod xoac whir they carinot be gu1rid my be !ordcc1 
to this 	2qurters to iiblo us  o t&e p the daze with 
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fe thin H lttr No 3r)o4/1/c1h dt"d 1 P 	05 
afl evth N 	atd Qt3 	p 95 both ncJtid to th T)cnity 

CAT Guhti 13e7Ic 'ith CurY to your i)and 
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Z I

o  

2, 	It •it uhmttttd. tt cctJ.or to ru1r4m th 	rv:tco 

o.C47 CQncay Sfw1 	tkn R.S. n'r ,rovi3icr1 1ic1 (Ofl 

in Govt of India, in  of florr ACr, Dptt of Nr md 
•Ad 	 letter No 9014/4/77-tt (C) d2td 21 ir 1979, 

• Mm o 	rs, Fublic Crivr,ct & 	rt1on Lptt of irn & Tr 
atd O Apr1991 nd bd on 	ur 	ttr No 2221/4/ owl  
te.\ Ir_.4 	 .. 	 , 	? J1 ++ 	!flCtI (fl of 

J)fI4'LY 	U 	LU 

Coent Auth. 	On 
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re1cal ion 	v' r1)1c (fl CL "W) 'Ct. 	i fl '.iiA DroIc" 

Such cut. 	rUtici' 'i 
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)X'JM COfl!3j fwis 	"tifl 	'tt 	rinin 

ot' thus py 	 j..r. r Cpurt 	r dLmt) 	C)7,)4 tflr' 	r1 

or 0.? No 223/C)3, in thc~  

th t'inatir% 1ettr ?  the 	Lr 	Nl'i r'rht l* 

J4A 	ty Ord6'r till 17 Lct 05 (c y 	t for ridy ri).  

CTic h 	 tt 	 ( nrv to vict tflr V" 

1.L 	tzy '3rder nd is h'1nr i1J "rr1P 17 ILt '5 	ttt-r 

vet tiit it throup-h Govt p1'i'1r. 1'he cp c' thr' 
zh1 b despatchd to y ou eror' 17 Oct 95 tr . 

 1nf. 

. 

 

You RrP 	 to t 	n'-' c ''p !' 	tcr rr1 '1 Jcn 

ot' ne, if in oth'.r p'vi 9iN 	ri th i'n rlc'.'Ufl 
permishible unanr ti rul. 

oi 

f'yr 1 	C 

- 'cr inf'' a rd n -1c2fLry 

A 
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/pq, 	bOV"  

VId IP CUT 	h 	(1 

/ 	 ttl iv 	t 
'p<ini nøt i -  r r t .- 	

r 

/ 	 1tt'r ha'n p vc'u 'rrv ( r 	111 	r j 

wjrrct frcw oi 	.. I ) (1 ' 	 1  

t'r-i" i c1 	v1c 	r t' 	tr ' or "r  

U 
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Mukhyalaya Si *ib Area 
HQ 51 ab Area 

L 
2221/4,9.10DIan9iYa  

HO Rngiya 

RErULRITXC$ C7CJAL Cci 3f$1WI.S 

10 Ref your i.tter No 3004/1/CC-1/0  dt' S  18 Aug,'54 
C . 	 - - 	 -- 	

,.)  

2* 	xp.St-facte sanction of car 51 3ub Are3 for reguiar13ation 
o f services of 47 caSual censy sfiilS of your 6tn HO is eraclà 
herewith in dupicats. 

you are requested to regulariss the services of 47 c*Suil 
cenSy sfwl8 whofulf ii the te8 and contttion 3  prescribed for 

the pest (Group 's') as Cl IV  employees as directed by the CAT 
Guwahati vile their order It 28. Ji]. 4 paSSsd  against ( Me 
228,/3 filed by the above individual5 wef 01 Aug 94 and tb.r 
should be 5ppinted as ci XV sapS w.f the date quoted aoYe en 
the Suppisa.ntary Peace Zstabli$tneflt of Stn HO Rgiya and 
apprise CAT Guwahati through a fonaal application that the aaxwte 
services of the 47 caSual c.nsy sfwls have been reguiaris.d. 
Your attn is also Uawn to HO E astern  Cc1 letter Me 104083/20/ 

8/GS(3D) It 04 MIy 950 

Ccmpletion report reg arding the regularisation of the 
Services of above individualS be fwI to all concerned with a 
cepy of Part II order before 04 Sep 95 within the time  granted 

by the CAT Guwahati. 

5. Appt letter will be issued by 8th Cdt based on the sanction 
gjven by 8aS Area dr. 

6, 	PleaSe ack. 

(BC Sxi*a) 
14t Cel 

cis Two 
	 Offg Col 03 

HO 101 Area (G3/30) - For info wrt Stri HO Rangl.ya letter under 
ref. 

FrM 



*iCTION OF COMMANDER 51 SUB AREA FOR RECULARISATION OF THE 
SF 	TLII U 	 S OTRE SUP FLEHENTARY 

Ci4ASi LV 	JmJ;) 

Ex-post--facto sanction of Commander 51 Sub Area is hereby 
accoded to regularise the services of 47 casual consy sfwls 
mplyed by Station HQ Rangiya who ful.filIthe terms and condition 

for the •posts on the Supplementary Peace Establishment of Station 
I  HQ Rangiya They should be appointed •as class IV employees with 
effect from 01 Aug 94 as instructed by the Hon'ble Centri1 
Administrative Tribunal vide their order dated 28 Jul 94 passed 
against OA 228/93 filed by the above individuals. 

Station : C/o 99 APO 
	

(AK Vasudev) 
Brig 

Dated 	: 	Aug 95 
	

Comiiander 

0 
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Annexure-7 

8tat.ton Mukhyalaya 
Ctation Hoaclquorturri 
Rarigiya - 71 354 

3) Aug 95 

I. 	 F 

\' 
M.tl Tole $ 26 

3004/1/CC.... 3.JJ 

S 

The Deputy Registrar 
Control Adlntnistrotivo Tribunal 
Guwahatt nunch 

IMPLMI1'ATI0N OW CAT .OIWER PASSED 
ON 0. A. NUMBER 22$/3 

Pleae refer to Central Administrative Tribunal 
Orders daed 28 Jul 94rnand dated 1$ Jnuaiy 95 passed 
on Oriinl Application Number 220/93. 

itaçe honour to inform you that the services of 

all eligMe Conservancy Safaiwalas who are involved 
in O.A, go 229/93 have been regulriscd with effect 
from 01 kugust 3894 except the following conservancy 
ccfa.twolz as reasons shown against their name s- 

Mrs Gaira Ranu 

Syed Sarif AU 

(c; Shri Atu]. Ch Kalita, 	X Crossed the upper 
X age limits proscribed 

( 	
Mrs Colnehar Dcum. 	X for the post. 

x 
HalocThar Duo. 	X 

Aj per existing order, those casual workers recruited 
before 07 Jun 1908 and are in service, if they were 
rccruied otherwise than through employment oxchango and 

had cese4 the upper age limit prescribed for the pest s  

provicd th3y are otherwise eligible for regular appointment 
in al ether respects may be considered for regularisation. 
This qspect have been born in mind while considering 
the wrviccs for roularioatiori. In this regard a copy 
of tho Doertmeflt of Personnel and Trg O.M. No 49014/4/Q-
1stt C) dated Q#th April 91 is onclood horowith for your 
kind perusal. 	N. 

rhe eligib.lity for calculation of age, a copy of 
Govt of India/iiharat Sarkar Ministry of Uome Affairs, 
Crib Mantrelaya Department of Personnel and Administrative 
Iefons (Karmik Aur £rashasnik Sudhar Vibh) letter 

F 

	

	
No 4014/4/77-EDtt (C) dated 21 March 3979 is encl000d 

horvith for your information please. 



.; 

01  

2 

5. The above is for your infórniation and advise 
further action, if any are required to be taken 
on the subject please. 

'I 

Yourb fsithlly. 

lni

Tomar
l  
ttatiVG Commandant 

CORY  to z- 	 for Station Commander 

Md 6haukut A1.i 
Senior Central. Govt Standing Counsel 	You are requcs 
Cntrl Administrative Tribunal. Guwahati 	ted to apprise 
lench, lhangagarh, ftajgarh Road, 	 the Hon'ble 
GuwahEti-5 	 - 	 the 

subject 
accordingly. 

HQ 51 Sub Area (GS/SD) 
C/o ,,APO 

HQ 101 Area (GS/SD) 
C/s 99 APO 

Headquarters 	 - For information. 
Eastern Command (GS/SD) 	 X 
Ccicutta 	 X 

Army Headquarters 
General Staff $ranch (SD B) 	A 

DIW, PC New Delhi -11 

4. 
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Ann exure—O 

Stattori Mu)(hya18Y 
station HeadCiUrteV5 
flangiya 	781354 

o ( 

- 

DOCUMMS 
RJQUI 

i, 	PleSe hencl ovor the following 1OCum(U'1tS to  this }-rO, 

in original and one photOStat copy, for comPletion of 

your s3ZViCe 
documens irrEnediatelY$ hut riot, later than 

O ppril 1995 . 

() 	
aucaiorlqualificationr °' if ary. 

"I  

Certificate cr1 ago from Rgistar of Birth 
of 

Qorcetfl° pjstrict if cdcti 	
qualifiCation 

is not 	
no oclucatioflal 

certificate
1lEllificatiorl. 

Cast certificate,, if any. 

CurtifiCate on local addresS an 
prmfl0 

tOtit D' G3D 	
çp, 

(e) Medica3. fitflc35 ccrtifiC 	foti 	st'i 

Hedical officer, 

UI igina1 ernp1Oyt 	lettcr jssU3d to you by 

whild you hadCmP10Yd as CCSU conserVancY 

b3efl 
safaiwala on daily wags basis. 	L 

2., Failure to su)nit 
the rocumCflt5 is not acccPtal). 

TimelY submission of the aboVe m3ntiOfl docU 	
shOUl( 

be ensured. 

3 	You may contact this 
Hc.:, if any doubt risCcl. 

((. 

(iIS 	or i'.iu) 
LtCU1 

Zdm Comdt 

-• 	.. 	... 	", ...........................for Stn 
cr 

	

I 	 .... 

• 	

. 	 . 
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sttion 
sttiort joac1Curt 
Rctn3iyc1 - 71 3 

JL 9 

•Lli3 jv.ty 	citr3r 

C -  ittc3. I rini1tr3ti'1C TribUrtCtl 

Cur1Lti ')ericb, flhclnia,3 rha 
tjrb Dc1 UhQti- 

/ 	IMPL Wl1TATI OP C?1T OrJ'R PAS 0 I1 
O.A. IRh Jit 22!/)2 

- 

i. 	L r to this j 0 dqnQrtCr8 Ltt)r i!urflXr 
1cQCO ref  

3)O4/1/CC4/L it..d 31 Auçj 95. 

20 	Th nrtii o! 3hri 1131aCthQr floe mcty p1z1S2 bo 

£rón tara 2 () of 
our icttr quotcl zbovc. 

3 	
it is 5u:nitted that on further scrutiny of 

r corC.D0 CCrQ rv3flCY-  Saf QiWala 11a1adhr 
DOS ic 

1fj11ing the conditiOfl for eligibility. 1lcnCC0 

hc boon COfloidorod as fit and his ocrvicOt ha 
on r ulcirioo'3 with effect ftorn 01 Aug 94. 

t 0 	hD obcVO is for your infOrmotiOn plJ-000. 

0 

:uLCuiOhctiS ' 
i 51 Cu i\raa (03/th)) 	X 
C/o99N) 4 

IL4i 101 Arci (os/nD) 
c/o991ro 	 X 	C- 

X 
. 

L'or inrincition. 

lie ci.ortcrC 	 X 
iut.rr1 c rtzn (OS/3D) 

CCtt0 	
X 

riny iaC u1rt.TrS 
crol czf Drench ((4 6r)4 

lu7 )lhi-11 JL 

/,...- 

4- 

cy tQ 

ru Shcukat Au 
Sr CO3C 
C2T. cuwabati 
1OflCh. DOflCO3r 	Rcjjorh 

:(J jpj1 Singh  Tomczr ) 
bolonel 

dmini strativc Comnsan6cnt 
for $tatiofl CornancOr 

ou re r.qu28t to 
inform th lion' lo  CAT 
occordiflYo 
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;,Hangia Girls '  Higher, Secondary School. 
( Assarn Schedul XLI (Part I), Form Ho. 68). 

N 	 . 	. 0..... 

	

J . 	..... 	.. ...... :.Cer(iljed that Shrimati 

thiuhter 	
___ an inhabitant of______ 

in the distiict of 	 left the Rangia Gir1' 
P 	1-ligher Secondary School on ./:...L.L 	19, . Her::date of birth accordin O 

to the admission register 	f - Oi-6f . She was readij in class 

and had 	not passed the Anbual /I HI&CC. examination for 
proniodon to class 

All sums due hy her have been paid. viz, 
- 	Fees upto ( A/1 /72 

li nes 

['.C.Fees& 

Reasons 	 Itavinu S- 

(i)(1) Unavoidable chanc of re8idenc. 

Ill-health 	 . -.. 
S.. 

C rnpletion of School Course. 

Minor reasons 
 Da.tod 	/ 	/ 	a 	 ............................. 

. 	 . 	. 	Rangias 	w*Iitft 	ndar L 
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Annexure –1() 

\ ., 

SL'No.-8 

CI ERTIFIED that 

Son / Daughter of Sri _°L i&_-_-------------------- 
an inhabitant of Town / Village 	f 

	

Distc 	left the ' 
no 

School on the 	19S. His / bei'ge at that date according to 

years 
the admission Register of the School wasjL  cc 

I . 	
-. 	 months 	days. 

i 
- 	 - 	 - 

He / 	was reading inCiassT 	
/ hathnot passed the 

Examination for promotion to C1assL!!L__ . All gumS doe by him /.ber 

hne been paid; viz fees 	
/\> 

fines- 

Character 
xx  

Reasons for leaving - i) Unavoida le dange of Residence. 

eith4  
iii] Completio O School Course. , frfJ'- 

v] Minor rea 	
/7/ T 

I 	 /.? M & 

DateS-/kj 	I98 

Place 	
Headmaster - 



H AnrieXUre 

P. B. KAN1IL LUGII SCi(JOI 

I .O.-.Kaniha, Dtst.Ka1UP (Assarn 	
.• 

I  

R CERTIF1CAT1 TRANSFE 	 . 
'ScriI No.-83  

eersifid ihat S/S1t 	.... 

Son / 
dajijJcfr f 	

an iptha1anS of Vi1tae 

	

........ . ...............................

S ..:4- 	........... 

i,, ehe ui (ricE ef ?C,pzrup 	. 	: 	nia 	Sh01 on 	 ......... 	
Cis/Cer

MC 

h1d .f lzrIIz s jicr SLho( 1d,nswn Recier is 	- 	 Wwas rcadrng 

i(z.s 	 aud 	41014!d not pdsS te 	 .... 

fi 1,rIin1'2c5 .............. ........ . ic. S. ... e. 	aniinatiou 	 ........ 
under 

At! 

R01t 	.......... Xc 	 ..................... 
De9ftptm 	e 	SUmS 

him/hare teen paid; viz. Jee 	p 	 ....... 

Iincs—, 

Character- 

i 4* 	Reasons for leaving— 0
of Residence 

in lt1tlL P.  _Z_ 
iii) Completion of School course 

p.13. Kaniha High School 

. 	. 	
., 

-, 	 . 	 •..-. . 

T. 	

r 	; 
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